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IN THE CENTRAL ADMINISTRATIVE
| NEW DELHI

O.A. No. 1s80/89

¢

CAT/712

TRIBUNAL

e INO. 9
THAKXING., 159
DATE OF DECISION_ 10:5¢9%,
5HRT BIRPAL SINGH & ORS, Petitioner

SHRI DN, GN3URDHUN

Versus
UNION 9F IMDIA & AR,

S5HRT Kl.C, MITTAL

The Hon’ble Mr.  P.K. KARTHAa, VICE CHaIRMAN{J)
‘r‘ -

The Hon’ble Mr.  B.W, DHAUKRDIYAL, MEMBER(A)

-

Advocate for the Petitioner(s)

‘Respondent

Advocate for the Respondent(s)

Whether Reporters of local papers may be allowed to see the Judgement ? fa‘-)LD

To be referred to the Reporter or not ? ¢

1
2.
3. Whether their Lordships wish to see the fair copy of the Judgement ? /
4. Whether it needs to be circulated to other Benches of the Tribunal ? /

(Judgement -of the Bench delivered by

‘Hon*ble Shri B.N, Dhoundiyal, Member{a)

The applicants, who cane to CBI on deputating from ths

folice forces of U.P, Haryana and Punjab and were later

absnrbed in the nrganisabt’inn, have filed this azpplicatinn

under SgcC, 19 of the Administrative Tribumalf's 3ct of 19

a3z

5,

praying that the orders fixing their pay at a level lower

than what they were drawing before absorptinon may be ruashed

and their due pay scales may be given to them. They claim to

be covered by the decision taken by the Bangalare Bench of

the Tribunal in application MNa,673=8576 of

in which it was held that pay fixatinn of

1986 decided on 30,9.88

the constahles at

lower level than what they were drawing prior to absorption

" is totally avbitrary,
AR

-~
tecve el




Te

3e

4,

5.

8e

2, The tablé given below indicates the basic pay drawn

by the applicants at the time of absorption and that fixed

thereafters
Name of the applicant Basic pay drawn on Basic pay fixed
the date af after absorption
‘ " absorption
Rse : Rs.

Virpal Singh,
Head Constable ‘ 474,00 387,00
Ram Singh, .
Head Constable . 620,00 470,00
Amar -Singh,
Head Constabls 585,00 435,00
Sher Singh, .
Constable 555,00 405,00
Radhey Shyam,
Constable 570,00 . 420400
Vas Dev :
Constable 600.00 © 459,50
Krishan Kumar,

. ConStablB 5&0. 0o 3903 UO
Jagbir Singh,
Constable 570.00 411,00

3e The applicants claim that this reductinn df Easic pay

had adverse effect on their fevised éay aFterhthe IVth pPay : .
" Commission recommendations were implemented, In particular

they were beiné denied the benefit of 20% increase in pay

subject to the minimum of Rs,75/= per manth,

4e  The relief sgught by the applicant$ is that their pay
scales should be fixed in accordance with the judgement

given by the Bangalore Bench of the Tribunmal in applicatinns

by
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No, 673~676/86 decided on 30.9.,88, Their pay scales be

revised and all the benefits and the pay scales niven to

similarly situated emplayees including the benefit of

increase of 20% in the basic pay or Rs.75/~ whichsver is

more, They have alsp demanded arrears and consequential

benefits,

5. In application Mos,673-676 of 1986, it was held by the

Bangalore Bench of this Tribunal that the order by which the

pay of the applicants had been fixed at a lowerlevel than was

done at the beginning, was totally arbitrary and irratianal.

The Bench had directed the respondents to requlariss tha pay

of the applicants from time teo time in accordance with the

earlier orders, The ratia _of the said judgement will apply

in the case of the applicants before us, who are also

similarly situated,

a The respondents have admitted that the pay of the

constables working in CBI BangalaTeBranch has already been

fixed in acocordance with the Judgement given by the

Bangalore Bench of -this Tribumal, They alsg concede the

poirt that there should oot be any discriminatinon in the -

matter of Ffixation of cay on permanent absorption in the CBI.

The matter has been referred to the Department of Personnel

and Training and their decision is awesited,

Te In the censpectus of the facts and circumstances of this

case, we are of the opininn that it would be just and proper

to extend the benefits given by the Judgement nf the

Bangalore Bench of the

ribunel to similarly situated constahies

and Head Constgbles of C.B,I, also., We also nmate that this

b

eassd




matter is under consideration in the Department of
Personnel and Traininge' e, therefore, direct that

the ordegs for uniform applicatinon of the aforementioned
judgement for fix.:tion of pay of all constables drawn

, _

from State forces and abssrbed in the C,B.I. shall be
fixed by the Department of Personnel and Training as
expeditiously as possible but in no event later than
three months from the déte of receipt of this ogrder, Let

a copy of this order be sent alsn to the Department of

Personnel and Training,

Be There shall be no orders as to cost,
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(8.9, OHOUNDIYALY 14)61 %, (P.K. KARTHA)
MEMBER{A) VICE CHAIRMAN(D)




